]__ﬂ IN THE CENTRAL AI)M!NIS'I'RK'I'WE TRIBUNAL

PRINCIPAYL BENCH, NEW DELHL

»
().A.No. 1171/92 hate of decision:za.l().ﬂz.
sh. .Jadiit Prasad Appticant
versns
1.1.Governor of Dethi & Ors. .o V Respondents '
!
(. ANO. 1249/92
|
sh. Gajender Singh & Another ....- Applicants ,
versus —~~
. 1.t.Governor of Dethi & Ors. .o Respondenis
w
Coram:—
‘the Hon'ble Mr. $.C. Jain, Member(A)
The Hon’ble Mr. J.p. Sharma, Member(l)
L
tor the applicants : Sh. S.K. Bhaduri, counsel
tor the respondents : Sh. O.N. Yrisal, counsel
‘ JUDGEMENT(ORAL /

Delivered by Hon’ble Mr. P.C. .Jain, Member(A).
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